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i group of 5 (five) APjAicdnts,who are working 

under the Idrninistrative control of Regional Director, 

health & Family Welfcire 	 uuacj  

as 6tdtistical i-SSj5tflt and OtttdceC, lave Liied this 

Original 	p1ication,Under section 19 of the Aominist_ 

rative 2riounajs ACC'1935 claiming removal of di.sparity/ 

discrimination in the matter of payment of 11pitient Care 

Allowances '. 

It is the case of the Applicants that while 

similarly placed ersons/emp1oyees in the same organi_ 

sation/estaoiishment are Deirig psid the 'patient Care 

Al1Ow.ances,they have c)een discriminated unreasonaoly, 

They have specifically averred in para 6.7. of the 

Original Appli:Ution with reard to the extending such 

oenefits to others,which are re-produced e1ow;_ 

*6.7. 	That it will oe evident trom perusl 
of Anfle/:Ures 5 & 6 thc not only the similarly 
s i t u-Z ea erOns,performing similsr duties as 
that of the ip1jcints,of otie two wings under 
the Respondent NO6.2 & 4 have Jeen extended the 
oenefit of uch allowance out also similarly 
situued perons of Other DePattmLeflzs including 
the Head Office ( DI' of NiiiP & RHI'c) are also 
getting such Jerlefitsd. 

Respofluents,though have fiied tteir cOunter,no 

satisf5ctory reason has oeen explained/given for such  

disparity/discrimjndtjon in the matter of payment of 
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Ptieflt Care AlLOwances*. No specific explanation/ 

reason has also bFen advanced iy the Respondents in 

their counter with regard to the specific averments 

made in paragraph 6.7. of the 0rigin1 Ap1ictiOn 

that performing similar duties a that of the 

App1iccnts, of other two wings under the R€Cn1en. 

N°s.2&4 have 3een extended the ;,jetjt ot suc. 

allowance and thC similarly si.uced eron.-, of 

other Deattrn1ts inludirig tx-c Had Office are getting 

such •-enefits. 

Having heard Mr..K.0jha,learned .oune1 for 

the Applicants and Mr.A.JK.30se, learned Senior Standing 

Counsel for the Union of Inda, appearing for the 

Respondents, I have gone through the pleadings of the 

pa rti es. 

It is to De noted that discrimination among 

the employees working in One est313lishmeflt/OrganisatiDn 

in the matter of payment of aLLowances/wages is a greit 

Concern. This,not only createsdisharmOfly  in the mind nt 

the discrimindted employees/persons, ,ut also leads 

to un-he1thy, atmosphere to run the administrtion 

smoothly. As stated earlier, no juscifiale/convincirig 

reason has been adduced by the Respcndts,in their 

Counter, for the i.leged discrimination in the matter 

of payment of Apatient are A1lowaflCeS' to theJ_ 
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Apjlicnts. The HonOurale Apex Court of India, in the 

case of COPIKA RANJAN CHOUDHARY VR. UNION OF INDIA AND 

CERS, (re-orted in AIR 1990 c 1212) , while dealing with 

a similar issues and the constitutional, rights of those 

Applicants,as avaitaoie under Arts.14 & 16 of the Onstitutjon 

of India, have Oeefl pleased to Oserve as follows;- 

The payment of higher emoluments to the said 
staff merely on the ground that the estau.Lishment 
is at the place where the Headquarters is SiCLt 
is Jiscrirninatory as against the staff at the Units/ 
Jattalions Since it is in no way different from the 
other Units. xx xx. 

Like-wise, in the case ofDR.S. O.Z.HUSSAIN\IRS.UNION_OF 

INDIA AND 021IER while interpreting ArtS.311,39(d) and 14 

of the :onstitutien of India, the Hcn'ie Apex Court of 

India hive Deen pleased to caution that ;here should not 

oe any discrimin.cin in the matter of payment of differeri 

allowances. This Tri:Dunal in O.A.NO.374/ 2000,diso 	of on 

06-01-2CO3, (;siag on the averments made oy the ReskOndencs 

in the counter as also during the argument) uisosed of 

a similar matter directing the Resondts to rerrve the 

uiscrirninacion in the matter of payment of patit 	re 

AllOwances& (in the same epsrtLnent/organiscion as in the 

present case) as it was reoLted that the matter is under 

active consideration of the Res±.0nd€ns/Heedquarters. 

In the aEoresid 1 remises, this Original Appliceition 

is cisosed of with direction to the Respondents to remove 

the disarity/discrimjnatjon in the matter of payment of 
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of the *Pati1t Ctre Allowdnces to the Aip1icnts 

s is Oeiflç given to their cOunterprts,in the same 

organistion/sto1ishmnc, t the er1iest,2here sh11 
n oe no Order as to costs. 	 —. 
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